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Order

This is an application (CA 106/PB/2016) seeking transfer ot CP 2615912014 from
the Chandigarh Bench of NCLT to its Ahmedabad Bench. The reasons for seeking

transfer are disclosed in paragraphs 2 & 3 wherein it is stated that the erstwhile
Ranbaxy Laboratories has merged with Sun Pharmaceuticals Limited on 25-3-2015 and

it has acquired all outstanding shares of Ranbaxy in an all-stock transaction, The
registered office of Sun Pharmaceuticals is at SPARE, TANDALIA, Vadodara (Gujarat)

and the territorial jurisdiction of the aforesaid registered office apparently would now be

with the Ahmedabad Bench of NCLT.
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2. On behalf of the non applicant - respondents, the factual position has been

accepted and there is consensus between the pafties that the matter be transfened to
Ahmedabad Bench.

3. In view of the above, the application is allowed. Bench fficer of NCLT

Chandigarh Bench is directed to send the Company PeUtion 2615912014 to Ahmedabad

Bench of NCLT along with all other applicaUons and records at the earliest possible.

The application stands disposed of.
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